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IN THE CENTRAL ADMINISTRATIVE TRIBUH’AL,HYDERABAD Bé:NCH
AT HYDERABAD B
S gpToblae.
Y dodioaaRA8E kR0 -2 S R.1272/98\,
Date: 12-a6=T1996.
Between:
Syed Khasim Hussaim. Applicant.
And
1. Government of India, \\ ~
Dept. of Atomic Emergy S
Anushakthi Bhavan, 4th Floor
c.S.M. Marg, Bombay rep. by '
its Additional Secretary.
2. The Chief Executive
Heavy Water Board
vikram Sarabhai Bhavan.
4th Floor, Teocmbay BARC
; Bombay .
) 3. The General Manager,
: Heavy Water Plant,
; Gouthaminagar Colonmy (PO)
. Asw_puram 507 116
; Khammam District. Respondenks.
For the Applicant: sri S.Prabhakar Reddy for
_Sri G.Vidyasagar.
For the Respondents: -
‘ . CORAM:
I . The HON'BLE MR . J'US'I‘ICE M. G CHAUDHAR* VICE-CHATRMAN. -
/ THE HON'BLE MR. R. RANGARAJAN, MEMBER (ADMN.)
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0.A.S.R.1272/96 pate: June 12, 1996.
JUDGMENT
(AS PER HON'BLE SHRI JUSTICE .G .CHAUDHART, VICE-CHATRMAR)

‘The relief sought by the applicant is relatling P

‘ ah ek ol wa Ak _
L// to action of the respondegtsk letter dated 28-8-1995 3s

For the reasons stated in the Order

{1legal and unjust.

onIM.A.399/96, we have not found any justification for
Thus in the absence

pon-production of the said letter.

of the jmpugned letter, the application is not maint inable.

for the aforesaid relief.

2. Apart from the above technical consid%ration.

we find from the application that the grievance of the

applicant is that he has been’denied the confirmatign for

which he became eligible on 31e-1=-1990 and he has also béen
denied promotion. In that connection, the applic#nt
himse;f states that there were adversé remarks in his
confidential record for the period 1#48--1989 to 31=«7--1990

and that he had also been suspended between 21-3-1889 and

_ 7--9-—1990. It is his grievappe that those adverge remarks
were not communicated to him. That haglto be ¢ ailenged
at the appropriate stage and not now.- Apart from the
fact,that aspect has not been specifically challehged, "

us'relie; in that respect has aleo been prayed for. Thé

application
further reveals that adverse remarks w#re
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recorded against the applicant for the year 1993-=94),

that they were communicated to him and that the appli-

cant has made a representatibn to expunge the said

remarks and that representation is still pending

undisposed before the Secretary to Goverament of India.

'

That means, those adverse remarks continue to for

part of the service record of the applicant for

" ¢time beilng.

3, It is in this back-ground, the facts s

in paragraph (C) of Annexure V dated 24--2--199

assumes significance. It reveals that the casp of

the applicant was being considered from time tg time
from 1990 onwards for ﬁrémotion by the Screening
Committee and as the applicant did not meet the
minimum norms, he was not screened but his ¢3 e'ﬁill
again be considered at the appropriate time with

reference to the norms. It further reveals/ that the

applicant's probation was closed on 3--1-—19 9 and

his case for confirmation was considered by [DPC.,

which met on four occasions between 26~=-3-=1991 and

the applicant. The fact that the applicgnt admittedly
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L‘-' wels La A he

had peen placed under suspension is—an ulrinevitablk

inference

The applicant has chosen to remain silent on this

that he was involved in a criminal case.

' Jhatl :
vital fact. However, it transpire§ whea the seal#d

cover was

was acquitted from the criminal case by the Court.

hARd

cation.

by letter

recommended on 17--3-=1994 by the DPC. Had the

matter rested thére, perhaps there could be some

13

opened on 23--8--1995 éﬁi:? the applicant
Lrah

LI

i QVM_AA»erlmwdAh
heas-alseo—not been stated in the appli-

1+ was then cormunicated to the applicant

dated 18e~-8-=1995 that he had not been

room to make a grievance for the applicant HOﬂever,

the letter dated 7/24-2-1996 further states as

follows:

".....though the confirmation proeedutL
has been simplified, the confirmation is
not automatic immediately after closurk
of promation. As% the cases for confir-
mation should be considered by a Committee (DPC)
and based on its recommendation a spe¢ific
order of confirmation shall be issuedl

In view of the above Shri Khasim
Hussain is informed thét his case for]
promotion as well as confirmation wil)l be

taken up againz at the appropriate time ."
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Thus the question of confirﬁation of the applicant is %till

gpPen and is expected to be considered by the DPC., in

1ight of the existing eircunstances. What decision

DPC., would take cannot pe speculated. It is only

after any adverse decision is taken by the pEC., thel

avplicant would have any Cause of action to agitate

pefore this Tribunal. Presently he has none. .Lik:lise

the question of promotion of the applicant is also o)

to be considered by the DPC., and it 'is implicit that

it is connected with the qﬁestion of confifmation.

With the ascurance of the respondents contained in the

letter dated 24--2--1996, that the case of the‘épplicant

:

for promotion as well as confirmation will be taken
again at the appropriate time’and—tha;eﬁo:eq‘it woul
pe sufficient to hold that at present the applicant

no cgmse of action in the instant application .

4.

aAlthough it is stated clearly that this qué

the

the

- )

n.

has

stion

will be considered at the appropriate time, it has not

inxcaled ‘
been eemmunricgted as to when that would take place!

Since the letter was issued on 24--2--1996, we think

that

by now %R a reasonable time has elapsed and possibl+

. nlnc¢d7
ppC., might have met also /or would he meeting soon

H

we would, however, express the hope that since afte

the

the DPC., of 1994, &h= B¥Ex, the DPFC., would ordinarily

be éxpected to be conven=ned in 1995-965, and that the

meeting would be convened as early as possible.
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Thus, we find no cause of action to entertain

thisfapﬁlication; It deserves to be summariiy

refjected,

5, The 0,A,, is accordingly rejected.

The M.A., is also rejected. No costs.

(R .RANGARAJAN) (M.G.CHAUDHARI, J) '
MEMBER {A) ~ Vice-Chairman.

Date: 12--6--1996,
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0.A.704/98.

To

1. The Kdditional Secretary,Govt.of India,

2,
3.

4,
5.
6.
7.

pvm

Dept.of Atomic Energy, Anushakti Bhavan,
4th Floor C.S$.M. Marg, Bombay.

The Chief Executive, HEavy'Water Board

Vikram Sarabhai Bhavan, 4th Floor,

Trombay BARC, Bombay.

The General Manager, Heavy Water Plant,

Gouthaminagar Colony (PO} Aswapuram
Khammam Dist. 116,

One copy to{Mr.S.Prabhakar Reddy) Mr.G.vidyasagar, |

One copy to Mr. V.Bheemanna, Addl.CGSC.CAT.Hyd.

One.COpy to Library, CAT,Hyd.

One spare COpY.

hdv ocate, CAT.
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IN THE CEW{RAL AI»INISDLAT“VL TRIBUNAL

HYLERABAD BENCH AT HYLERABAD

THE HON'BLE MR,JUSTICE M.G,CHAUDHART
VICE-CHAI RMAN

ZND

2. a.ﬂoow\

THE HON'BLE MR.UY2BE&

Dated: {2 6 -1996

. )
GRPER7ITUDGHMERT

M.A./R.A/C.ANo.
in ‘

0.a.No., @%@ ;ﬁoq\%

T.h.No. | (WP, )

and Interim IDirections

Dismigsed for Befault.

Ordefed/RejeCted'\/»

No order as to costs.’
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